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and has innundated a large area of Katihar,
Barsol, Manihari, Bariapurand Kora. People
fiving in thatched houses have been totally
ruined and have taken refuge either in the
raliway station or are on the roads. There is
no arangementforthelrfood, clothes, shelter
and medicines. Choleramay break outthere.
| have requested the State Government In
this regard but it does not have sufficient
means. Through you, | would like to request
the Central ment that it should take
immediate steps to send food, clothes and
medicines for them. Preventive measures
should be taken to check the out break of
diseases. Suitable efforts should also be
made to re-settie them, so that their family
can live their comfortable.

SHRI VIRENDRA SINGH (Mirzapur):

Mr. Speaker, Sir, some hon. Members have
pointed out the negligence being shown to
Shri Abdul Hamid, who was awarded Param
Vaer Chakra; This Is not the question of Shri
Abdul Hamid alone but the national level
players belonging tothe rural areas are also
being neglected. In this respect, | would like
to tell you that all the gold medalist players
of national level are leading a miserable life.
Todaythereis wide gap between ruralgames
and urban games as well as between rural
players and urban players. The urban games
like tennis, cricket and badminton etc. are
given pubilicity on a large scale, but the rural
games and players do not figure in the
media. The centres, wrestling grounds and
playgrounds, for the raral games are about
to close and all the facilities, which were
provided tothe players are baing withdrawn.
Some days ago many wrestiers came to me
and spoke of their grievances. Being a
player of rural games, | realised their
problems and miseries.

So, Mr. Speaker, Sir, | would like to
request you' to direct the Govemment that
hitherto showntothe ruralgames
andplayers in India shouldnow be stopped.
There are two standards for players in one
country. It is creating a serious situation.
Besides this, being a player | would like to
request the Government to take necessary
steps for improving the situation in this

regard.

MR. SPEAKER: You have raised avery
goodquestion. Thank youforit. lunderstand
that the state Government, Central
Government, the Co-operative Sectors, big
factories and industries of private sectorcan
provide help to the roral players and there
should be some provision for this in the law.

SHRI RABI RAY (Kendrapada): Mr.
Speakar, Sir, itis the last day of this session
and lwantto raise a very important question
in the House. The question is that on the
12th of this monthwhen we raised questions
aboutthe Bofors’ scandal, atthattime t was
stated - in the House as well as ouiside also
- on behalf of the Government that.

.. Joint Secretary in the
Mlnlstry 01 Enemal Affairs of the
Goverament of India made a statement
that.

[English)

The time has come to forget the Bofors'
affair.

MR. SPEAKER: The name will not go
on record.

[ Transtation]

SHRIRABI RAY: The Government has
contradicted that statement. But the Housa,
the whole country and you are aware of the
information impartedby Swedon Radio about
the Bofors scandal. | am surprised if the
Govemment makes a false statement how
can you ignore it. | would like to piace before
you all the facts which have come through
the press and the Swedish Radio. Mr.
Headman, the War Material Inspector of
Swedish Government said that
(Interruptions)

[English]

MR. SPEAKER: Iwould very respectfully -
submit that if some matter which appears in
the newspaper in our country has %o be
relied upon and acted upon, & should be
authenticated by the Member that k has
some grain of truth. ¥ something has
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appeared in a forelgn newspaper or on a
foreign Radio, should it be raised here? The
newspapers are writing articles saying that
the matterwhich outsidethe House
should not be brought on the floor of the
House. If the matter has appeared outside
the country, in a newspaper, it should notbe
brought on the floor of the House. That Is
really a very important question. So, my
respactful submission Is that let us please
stick to these things.

[ Translation)

SHRI RABI RAY: | would like to submit
that suppose we donotget allthe necessary
information about Bofors scandal through
the Indian newspapers and television and
we get all the news from the foreign print
media and Swedish radio, naturally we will
rely on it and will raise the matter in the
House to know the facts from the
Government. However, the Govemment of
India does not agree with the reports
appearing inthe media. Butatthe sametime
the Govemmentdid mcom:adk:ttlmprass

reports etc. (Interruptions)
[English)

MR. SPEAKER: The newspapers are
really very important. We should respect
what they write. On the contrary, the
Government should take note of it. Butinthe
Court of Law and on the floor of the Housas,
what appears in the newspaper is not
acceptable uniess It is authenticated. No
Court will accept what the newspaperwrites
or no Parfiament or Legislature will accept
uniless the Member says that | rely upon it,
Iguarantee it that it is a truthful version. litis
for the executive to do it. :

[ Translation]

SHRI RABI RAY: Mr. Speaker, Sir, |
agree with you, but my question is whether
the Govemment is sincere to bring forth all
these things regarding Bofors or not. Mr.
Kumaramanglam is present here and he
had assured the House that day that he
would leave no stone unturmed and do

averything to find out the facts about the
Bofors scandal. | would like to state that as
perourinformationthe Government is again
interested inbuying 400 Howitzerguns worth
about Rs. 3500 crore. How can you ensure
that all such things as happened earlier
would not be repeated in this deal aiso,
because you are aware of all the facts
regarding this company. This news have
appeared in allthe papere of the world that
the Government is again going to enterinto
an agreement with the Bofors. So, | would
like to know whether the Government is
sincerely doing something to bring forth all
the facts and reveal the names of the
recipients who have received kick-back
money in this deal. Today is the last day of
the session sothe Government should make
a statement whether it is interested in
revealing the names of the recipients of

kickbacks. (Interruptions)

SHRIRAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, today Is the last day of the
session. Shri Kumaramanglam is present
here and | would like to point out spelling in
his presence, startwhen he was in opposition,
he used to raise so many questions about
the welfare of labourers and workers but
since he joined the govemment he has
forgotten all these things, even the welfare
of labourers. Through you, | would like to
submit that there should be laborer's
participation in management, because we
have raised this issue a number of times
when we were in the Government. | have
raised the issue of workers’ participation in
management in parliament. Presently, no
interest of workers is involved in the
management. The responsibliity of loss is
always put on the workers while profit is
pocketed by owner. When we were in power,
just after taking oath as Minister of Labour,
| organised a two day Seminar In January
which was attended by several political
parties, labour leaders, and Members of
Parliament and other interested parties. We

- prepared a bill with the consensus of all in

this regard and presented It in the upper
house in May. We also held talks two-three
times about it and carried out necessary
amendments. We also sald that taks with



